- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDETAEBEAL BENCH

AT HYDERARBAD

¥k *
0.3.234/96. Dt, of Decision : 31-08-38,
K.Shahkara Re® . Applicant.

Vs

1. Engineer,

Vaqcn Wﬂrﬁsﬁo
Guntupalli,

2. The Werkshep Personzl Cfficer,
&C Rly, Guntupally.

3, P.Vijaya Kumar

4, Ch,5atyanarayana

5. F.Subba Rao

6, L.K.Sagar Rae

7. B.Hanumantha Ra®

2, A, Satyanaravana . +Respendents.

Mr,F.Krishna Reddy

Ceunsel for the sprlicant

Ceunsel for the respendents - :+ Mr.C.V.Malla Reddy,&C for Rlys,

CORAM: -
g ‘ THE HON'BLE SHPI R. RANGARAJAN : MEMBER (ADMN.)
j? ' THE HON'BLE SHRI B.S.JAI FARAMEISHWAR : MEMBER (JUDL, )
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PER HON'BLE SHRI R. RANGARAJAN MEMEER (BDMNL)

1marned ceunsel for the

yesrd Mr.P.Krishne reddy,
Mr,

g Mr.Gurupadan fer/C.V.Malla Reddy, learned coungel

spplicent an
for the respendents. Notice sent to R-3 and R-5 returned unserved.

Notice servéd on R-4, R-6. n-7 and R=B. Called. absent.

2. 1t is stated hy the appiicant thet the srplicent whe
js a Khalasi upder 1O0K/BZA came on reguest transfer as Knalasi te
the Stores pepartment of the WWE, Guntapally By sn order at.25-10-24.
He reported'fcr dquty in thre Guntapally Workshep &n 6-11-84., A

WS, curtupally

f Khalasi of Stores pevpartment of

geniority ligt of

was published on 25.4-88, 1IN the said seniority 1ist the applicant
was placed at S1.Ne.116 and the respendents Ne,3 tc 8 were placed
at Sl.N@.l]?,izo,121,123,125 and 176 respectively. Thercafter
another previsienal senierity list was published on 31-1-92/6-2-92.
¢ 51,Ne.121 Qhereas

plicant was placed a

In that seniority list the ap
I
en ranks of 104,107, 108,110,112 and

respercents No.3 te 5 wers? gl

113 respectively. That provisional sepiority list was slsc finalis

en 5-3-22, T 511 g i
: he applicant submits that he came to know of the final
cenierity list enly Xmkax later after it was finalised, He
Tepres i s
presented in May, 1962 to revise his senierity as per the 14
S = the egrlle

list dated 25-4- < ' .
] 25-4-88, ¢ appears that the respendents pot oh
: s axe-nct chees

( Se = | f 1 e ..S r i -

his juniers we o
re all premeoted. The spplicant made r
en 7-4-93, 27-3=05 and ! D
o5 and 10-£5-95., But the applicant-statec that th

- 4 : llm.
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2. This CA i1s filed for a declaratien to the respondents

-1

- -

that the revision of sepierity list by crder No.GR/F.612/5/Vel, 111,
dated 5-3-°2 and giving the respondents Ne.3 to 8 restgucturing
benefits en the basis ef the ercder dated 8-3-93 and noet considering
the representaticns of the applicznt filed en 7-4-93 and 27-3-6%

is illegal without jurisdictien and for a censequential Adirectien

te the respondents Na.l and - te restore the senierity ef the
applicant as published by an erder dated 25~4-88 with all censequentiad
benefité such as restructuring bepefits, arrearé e¢f salary, senicrity
and premetiens.

4, . & reply has been filed in this OA, The main cententien
of the respendents in this CA is that ene Mr.Jayasheaia Rae, whe

jeined the Guntupaply Workshepr en 1:2-8=83 was shewn junier te the

applicant even theough the said Jayasheela Rae was appeinted en

12-8=R23, The Respondents 3 te € were seniers to him en the basis

of the selection ef Khalasi issued en 27~-4-R8 (Aﬁnexure R~1 to the
reply). Since Mr,Jsyasheela Rae had te be shewn senier te the
applicant in yiew aﬂLis date of jeining ezrlier to the applicant
seniers te Mr.Jayasheela Rae whet are respendents 3te £ herein were
alse shown abeve the gpplicant. Hence, the applicant carnet have any
grievance if heigh@wn junier to R-3 te 8 in this Ca,

5. The fellewing Cetails are net available in this OA,

They are 1) the date of cadre clesure of Guntupally Werkshep, If

the cadre is clesed then the entry inte that cadre en request

transfer has te be decided en the basis ef therules, If the cadre
is net clesed sven if an empleyee wants te come en reguest transfer
whether his senierity kas bhees giwen at the bettom fexr these whe are
already in service, 2)i§m:}he sepjority list dt. 25-4-88 deas not
indicate the applicable date that the senierity list is te be .

ff : b o . Uz
reckoned,gs:}hat.is ss on which date the senieritv list was fermed
is not indicated, Evepn if the respendents say that the senierity

-

.
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1ist issued en 25-4-88 s en 1-4.85 it is not clegr why the cate
has not been properly indicated in the letter dated 25-4-88, Hence,

""" o e s5dredon,

we are of the eptnien that there is ne hasis terte state tbat-%he
pesperdante that the senierity list was 155ueé:}n 1—4—8@,

3) It is net known whether any cther senierity list was issued
earlier te 6-5=84 when Mr,Jayasheela Rae resigned fremn the service,
If any senierity list had been issued earlier te 6-~5-84 then the

wame of Mr,Javasheela Rae cannot b= left eut a5 he was available
in the Wcrkshep agrlier xxg§4cnau NTSPR

6. In view ef the above reasens, this Bench is net able;£$-
decide cenclusively in regard to the suthenticity of the senjierity
1ist issued by the respendents shewing the applicant belew the
private respendents. Mapce g directien has te be given to the
respendents to censider the senierity pesgitien of the applicent
vig-a~vis private resperdents 3 te 8 in accerdance with law en the
basis of the contentions raised in this OA and con the basis of xkx

his earlier representations.

7. In the result, the fellewing directien is given:-
R-2 is directed te review the seni@rit;?gn the light
~f the contentiens made in this Ca and also his egrlier representat
of the applicant keeping irn mind the ebservatiens made in this
judgement, The arplicent sheuld he infermed his positien by a
speaking- order within 3 menths from the date of receipt of a cery
of this judgement., The applicent on the basis of the review if

entitled for any censsquential relief the same should be grarted t

him in accerdance with rules,

8, . The Oa is erdered accerdingly. No cests.
/\55 .D.JAI/‘;"KRAMLSH'\JAQ) . (k. 2ANGARAJAN}
15%\~ JUDL.} | MEMBER { ADMM, )

at-d : The 31gt Auquft 19¢8,
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